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(viii) IMPENDING  STRIKE BY  TEXTILE

WORKERS OF TaMIL Nabu AND PoN-
DICHERRY,

SHRI ERA MOHAN (Coimbatore):
All the textile unions of Tamil Nadu and
Pondicherry have given a joint call for
indefinite  strike from 11-11-82 onwards
in all the 130-odd mills involving more
than 2 lakh workers. 1o Coimbatore city
alone there are 103 textile mills employ-
ing more than 1 lakh workers. The tex-
tile workers werec getting so far higher
bonus than the statutory minimum of
8.33 per cent under the S.I.M.A. formula
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arrived at  unanimously  bevween the
managements and all trade unions. 1y,
under commufication F. No. 204/21/80-
II' A, 1l dated 4-12-80, the Centra] Board
of Direct Taxes has declared that any
amount paid as bonus in excess of 8.33
per cent statutory minimum is subjected
to income-tax. This has become a con-
venient handle for the managements to
declare only the statutory minimum bonus
of 8.33 per cent,

If the textile workers of Tamil Nadu
and Pondicherry are not prevented from
going on strike, from 11-11-82, there will
definitely be serious loss in  production
which may not be able to be recovered
even in a decade.

The textile workers of Tamil Nadu and
PPondicherry must be enabled to get bonus
under S.I.M.A, formula which is an im-
provement over the Bonus Act, Formula
by directing the Central Board of Direct
Taxes 1o rescind the order in question and
all the profit-making organisations should
not be subjected to income-tax for paying
higher bonus than 8.33 per cent.

(ix) RESFRVATION FACILITY AT PATNS
JUNCTION,
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